ADDENDUM TO REVISED FORM G
THIS IS AN ADDENDUM TO INVITATION FOR EXPRESSION OF INTEREST
PUBLISHED ON 10 JANUARY 2025 FOR
SANKALP SIDDHI DEVELOPERS PRIVATE LIMITED (CIN: U70102MH2010PTC209143)
(UNDER CORPORATE INSOLVENCY RESOLUTION PROCESS)

RELEVANT PARTICULARS

1. | Last date for receipt of expression of interest 18.02.2025

2. Date ot“ issue o_f provisional list of prospective 20.02.2025
resolution applicants

3 Last .dz_lte for.submlssmn of objections to 25.02.2025
provisional list

4. Date of issue of final list of prospective resolution 28.02.2025
applicants
Date of issue of information memorandum,

5. | evaluation matrix and request for resolution plans to 01.03.2025

| prospective resolution applicants
6. | Last date for submission of resolution plans 01.04.2025
Important Notes: .

1. All other terms and condition shall remain same as of Revised Form G published on 10.01.2025
except the updated timelines.

2. The above timeline is subject to grant of extension of the CIRP period by the Hon’ble NCLT.

3. This addendum to revised Form G is published pursuant to the Resolutlon passed by the
committee of creditors (“CoC”) to extend last date to submi

held on 31% January 2025,
RESOLY
\~ PROFESSlO%zL !‘0}

0278/2017-18/10836
701, Stanford, SV Road,
Andheri West, Mumbai 400058
ssdplcirp@gmail.com

Date :03.02.2025
Place : Mumbai
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SARASWAT CO-OPERATIVE BANK LIMITED

74/C, Samadhan Building, Senapati Bapat Marg,
Dadar (W), Mumbai-400028

™ Saraswat
« Bank

Saraswat Co-operative Bank Ltd.

Tel. No. 8828805609 / 8657043713 / 14/ 15

POSSESSION NOTICE
[as per Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002]

Whereas the undersigned being the authorised Officer of Saraswat
Co-op. Bank Ltd., under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in
exercise of powers conferred under Section 13 (12) read with rule 3 of the
Security Interest (Enforcement) Rules 2002 issued demand notice dated
30.03.2021 calling upon the Borrower/Mortgagor Mr. Sav Sandeep
Ramsamuj and Guarantors : Ms. Sav Anita Ramsamuj, Mrs. Sav
Indudevi Ransamuj and Mr. Shaikh Azim Alim to repay the amount
mentioned in the notice being Rs. 62,63,604.14 (Rupees Sixty Two Lakh
Sixty Three Thousand Six Hundred Four & Paise Fourteen) as on
01.03.2021 plus interest and incidental charges, if any, thereon within 60
days from the date of receipt of the said notice.

The Borrowers/Guarantors/Mortgagors having failed to repay the
amount, notice is hereby given to the Borrowers/Guarantors/Mortgagors
and the public in general that the undersigned has taken physical
possession of the property described herein below in exercise of powers
conferred on him under sub section (4) of section 13 of the Act read with
rule 8 of the Security Interest (Enforcement) Rules, 2002 on this
31.01.2025.

The Borrowers/Guarantors/Mortgagors in particular and the
public in general are hereby cautioned not to deal with the property
and any dealings with the property will be subject to the charge of
Saraswat Co-op. Bank Ltd., for an amount of Rs. 62,63,604.14 (Rupees
Sixty Two Lakh Sixty Three Thousand Six Hundred Four & Paise
Fourteen) as on 01.03.2021 and interest thereon.

The Borrowers/Guarantors/Mortgagors attention is invited to
provisions of sub section (8) of section 13 of the Act, in respect of time
available, to redeem the secured assets.

Description of the Immovable Property
Equitable Mortgage of Row House No. 6 situated on Plot No.46, consisting
of ground + upper floor (admeasuring about 40.00 sg.mtrs.), Aram Co-
Operative Housing Society Ltd.; Sector No. 2B, Plot No. 46, Group-1V,
Airoli, Navi Mumbai-400708 on land bearing Plot No. 40 to 51, at Village-

Karnataka Bank Ltd.

Your Family Bank. Across India.

Asset Recovery Management Branch 2nd Floor, ‘E’ Block “The Metropolitan”,

Plot No C 26 & 27, Bandra Kurla Complex, Bandra (East), Mumbai - 400 051
Phone: 022-35008017/35128482/35082558 E-mail : mumbaiarm@ktkbank.com
Website: www.karnatakabank.com CIN; L85110KA1924PLC001128

POSSESSION NOTICE

WHEREAS, the Authorized Officer of KARNATAKA BANK LTD., under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (hereinafter referred to as “said act”) and in exercise of powers
conferred under Section 13(12) of the said act, read with Rule 3 of the Security
Interest (Enforcement) Rules, 2002, issued the Demand Notice dated 16.11.2024
under Section 13(2) of the said Act, calling upon the borrowers (1) Mr. Shishu
Kumar Shridhar Shetty S/o Mr. Shridhar Kunjappa Shetty, addressed at:
No.1303, Venus Vasudev Planet, Laxmi Park, Kanakia Road, Mira Bhayander
Road, Mira Road (East), Thane-401107 and (2) Mrs. Preethi Shishu Shetty W/o
Mr. Shishu Kumar Shetty, addressed at: No.301-B/20, Sandyadeep, Shanti Nagar
CHS Limited, Sector — 9, Shanti Nagar, Mira Road, Thane — 401107, to repay the
amount mentioned in the Notice being Rs.27,69,872.85 (Rupees Twenty Seven
Lakh Sixty Nine Thousand Eight Hundred Seventy Two and Paisa Eighty Five
Only) within 60 days from the date of receipt of the said Notice.
The borrowers having failed to repay the amount, notice is hereby given to the
borrowers and the public in general that the undersigned being the Authorised
Officer has taken possession of the property described herein below in exercise of
powers conferred on him under Section 13(4) of the said Act read with Rule 8 of the
said Rules on this 30th day of January 2025. The borrower’s attention is invited to
provisions of sub-section (8) of Section 13 of the Act, in respect of time available, to
redeem the secured assets.
The borrowers in particular and the public in general are hereby cautioned not to deal
with the property and any dealings with this property will be subject to the charge of
KARNATAKA BANK LTD, Mumbai-Bandra (West) Branch for an amount being
Rs.28,23,262.83 (Rupees Twenty Eight Lakh Twenty Three Thousand Two
Hundred Sixty Two and Paisa Eighty Three Only) i.e. Rs.22,49,290.36 in TL
Alc No.5277001600010101 as on 30.12.2024 plus future interest and costs
from 30.12.2024 and Rs.5,73,972.47 in TL A/lc No.5277001600010201 as on
30.12.2024 plus future interest and costs from 30.12.2024.

Description of the Inmovable Property
All that part and parcel of Residential Flat No.1303, admeasuring 669 sq. ft. (carpet
area) & 720 sq. ft. (Built up area), on the 13th Floor in building Type ‘A" known
as ‘VENUS' in complex known as “VASUDEV PLANNET" in the society known as
“VASUDEV PLANNET CO-OP. HSG. SOC. LTD.”, together with other amenities
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ADDENDUM TO REVISED FORM G
THIS IS AN ADDENDUM TO INVITATION FOR EXPRESSION OF INTEREST
PUBLISHED ON 10 JANUARY 2025 FOR

PUBLIC NOTICE

NOTICE IS HEREBY GIVEN THAT at the instructions of our Clients
we are investigating the title of (1) Prakash Dama Gaikwad (2)
Suresh Dama Gaikwad (3) Kasabai Dama Gaikwad (4) Shantabai
Jagan Bhangare (5) Hausabai Pithu Vani and (5) Radhabai Ganpat

SANKALP SIDDHI DEVELOPERS PRIVATE LIMITED
(CIN: U70102MH2010PTC209143)
(UNDER CORPORATE INSOLVENCY RESOLUTION PROCESS)

RELEVANT PARTICULARS Jadhav (briefly "the said Owners") to the agricultural land which is

described in the schedule hereunder written ("said Land").

1 |Lastdate for receipt of expression of interest 18.02.2025 X X X . ) i
- — - - - - ALL persons having any claim, share, right, title, interest or demand in
2 |Date of issue of provisional list of prospective resolution applicants 20.02.2025 .
respect of the said Land and/or any part thereof by way of sale,
3 |Lastdate for submission of objections to provisional list 25.02.2025 transfer, assignment, mortgage, possession, lien, lease, trust, gift,
4 |Date ofissue of final list of prospective resolution applicants 28.02.2025 charge, inheritance, maintenance, family arrangement, settlement,
5 |Date of issue of information memorandum, evaluation matrix and [01.03.2025 right of way, decree or order of any court of law or contract or

request for resolution plans to prospective resolution applicants agreement of any nature or otherwise, howsoever are hereby required

to make the same known in writing along with the document(s)

6 |Lastdate for submission of resolution plans 01.04.2025

supporting such claim to the undersigned in their office within 14 days
from the date of publication thereof; failing which we will assume that
there are no such rights, title, interest, claims or demands of any
person or persons in the said Land or any part thereof; and in any
event, the same, if any, shall be deemed to have been waived.
SCHEDULE OF THE PROPERTY ABOVE REFERRED TO

ALL THAT piece or parcel of agricultural land bearing Survey No. 49/4,
Area : 00-31-20, Assessment Rs. 5=00, Class : |, situate, lying and
being at Village : Aamnori, Taluka : Sudhagad, District : Raigad; and
bounded as under :

On or towards the East
On or towards the West

Important Notes:
1. All other terms and condition shall remain same as of Revised Form G published on 10.01.2025
except the updated timelines.
2. The above timeline is subject to grant of extension of the CIRP period by the Hon'ble NCLT.
3. This addendum to revised Form G is published pursuant to the Resolution passed by the
committee of creditors (“CoC”) to extend last date to submit expression of interest in meeting held
on 31stJanuary 2025.
Sd/-
Arun Kishanlal Bagaria
Reg. No.: IBBI/IP-N00278/2017-18/10836
701, Stanford, SV Road,
Andheri West, Mumbai 400058
ssdplcirp@gmail.com

: Property Bearing Survey No. 35/3

Date : 03.02.2025 : Property Bearing Survey No. 49/5

Place : Mumbai

PUBLIC NOTICE

On or towards the North : Property Bearing Survey No. 49/2 & 48/1
On or towards the South : Property Bearing Survey No. 35/3
Dated this 3rd day of February, 2025

Sd/-
Kadam & Company
Advocates 305-306, 3rd Floor, Yusuf Building,

Notice is Hereby Given that (1) Mrs. Savita Madhusudhan Raval M. G. Road, Fort, Mumbai-400001

and (2) Mr. Shivkumar Chatrumal Achharya (“said L ) are

the Lessees of and/or seized and possessed of and/or otherwise well
and sufficiently entitled to the under mentioned Property (described in

CiTY UNION BANK LIMITED

Airoli, Tal. & Dist. Thane, owned by Mr. Sav Sandeep Ramsamuj. attached and rights in the common area as applicable, situated at Land bearing
Old Sy.No.296, New Sy. No.58, Hissa Nos.02, 03, 04, 05, 06, 07, 08, 09, and Old
Sy. No.297 New Sy. No.57, Hissa No.22 and Old Sy. No.290, New Sy. No.62, Hissa
Nos.13 and 14, of Navghar Village, Bhayander Taluka, Thane District, Near Laxmi
Park, Kanakia Road, Mira Raod (E), Thane and bounded: East: by Flat No.1301 &

1302,West: by Lift,North: by Corridor, South: by Wall

Sd/-
AUTHORISED OFFICER
For Saraswat Co-op. Bank Ltd.

Date : 31.01.2025
Place : Navi Mumbai

DATE: 30.01.2025 AUTHORISED OFFICER
PLACE: Mira Road, Thane KARNATAKA BANK LTD.
DEBTS RECOVERY TRIBUNAL-1 MUMBAI
(Government of India, Ministry of Finance)
2nd Floor, Telephone Bhavan, Colaba Martket, Colaba, Mumbai-400005
Form No. 3

(5th Floor, Scindia House, Ballard Estate, Mumbai- 400001)
0.A.No. 303 of 2023
YES BANK LIMITED

V/s
AMBIKA CREATION & ANR.

[See Regulation-15(1)(a)]/16(3)

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)
1st Floor, MTNL Telephone Exchange Building, Sector-30 A,
Vashi, Navi Mumbai-400703

Case No. : 0A/1544/2024

Summons under sub-section (4) of section 19 of the Act, read with
sub-rule (2A) of rule 5 of the Debt Recovery Tribunal (Procedure)

Exh. No.: 13

....Applicant

....Defendants

To, Rules, 1993.
Exh. No.:9
(1) AMBIKA CREATION Defendant No.1
ROOM NO.A-1, GROUND FLOOR, MISTRY CHAWL, KHOTWADI, SARASWAT CO-OPERATIVE BANK LIMITED
SANTACRUZ (WEST), MUMBAI- 400054 M/S. EKAL TRADING CO.
(2) MR. MADEV PETHA NOR Defendant No.2| [ To.
(1) M/S. EKAL TRADING CO.
ROOM NO.A-1 GROUND FLOOR, MISTRY CHAWL, KHOTWADI, Propristor : Mr. Ramesh Bhavan Verat
SANTACRUZ (WEST), MUMBAI-400054 Shop No. 19A, Devvrat Building, Near UTI Office, Sector 17,
SUMMONS Vashi, Navi Mumbai-400703, Navi Mumbai, MAHARASHTRA-400703
SUNMMUNS SUMMONS
1. WHEREAS, 0A/303/2023 was listed before Hon’ble Presiding Officer/| | WHEREAS, OA/1544/2024 was listed before Hon'ble Presiding
Registrar on 29/02/2024. Officer/Registrar on 28/11/2024.

WHEREAS this Hon'ble Tribunal is pleased to issue summons/notice on the
said Application under section 19(4) of the Act, (OA) filed against you for
recovery of debts of Rs. 3237042.67/- (application along with copies of
documents etc. annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the
defendants are directed as under :-

2. WHEREAS this Hon’ble Tribunal is pleased to issue summons/ notice on
the said Application under section 19(4) of the Act, (OA) filed against you for
recovery of debts of Rs.51,42,389.50/-

3. WHEREAS the service of summons/Notice could not be effected in the
ordinary manner and whereas the Application for substitute service has been

the FIRST SCHEDULE hereunder written).
The Lessees have represented to our client as follows:
(A) The Building known as “Laxmi Niwas” consist of (i) 24 (Twenty —
Four) Tenements which are presently occupied by 18 (Eighteen)
Tenants (“said Tenants”), (ii) 2 (Two) Flats which are owned by 2 (Two)
Owners (“said Flat Owners”) and (jii) 2 (two) closed garages which are
owned by the said Flat Owners, out of which Garage No. 2 is currently
in the possession of Greater Bombay Co-operative Bank Limited.
(B) As per the records available with the Lessees, the name of the said
Tenants and said Flat Owners alongwith the details of their Existing
Premises are set out in the SECOND SCHEDULE and THIRD
SCHEDULE respectively hereunder written.
The Lessees have agreed to grant development rights for redevelopment
of the under mentioned Property in favour of my client.
Any person/entity having any claim/objection in respect of the under
mentioned Property (including the Existing Premises of the said Tenants
and said Flat Owners) or any portion or part thereof including claim/
objection as and by way of development rights, TDR, sale, exchange,
mortgage, gift, lien, trust, lease, possession, inheritance, easement,
license or otherwise howsoever are hereby required to make the same
known in writing along with certified true copy of supporting documents
to the undersigned at the address mentioned below within 15 (fifteen)
days from the publication hereof, failing which such right, title, benefit,
interest, claim and/or demand, if any, shall be deemed to have been
waived and abandoned.
THE FIRST SCHEDULE REFERRED HEREINABOVE
(Details of the Property)
All that piece and parcel of land bearing Plot No. 114 (South) of Dadar
Matunga Estate of the Mumbai Municipality in the Registration Sub-
District of Mumbai admeasuring 685 square yards equivalent to 572.5
square meters or thereabouts and bearing New Survey No. 1151 (part)
and bearing Cadastral Survey No. 113/10 of Matunga Division together
with a building known as “Laxmi Niwas” standing thereon comprising
of Ground plus 3 (three) upper floors situated at Hindu Colony, Road
No. 4, Dadar (East), Mumbai — 400014.
THE SECOND SCHEDULE REFERRED HEREINABOVE
(Details of the said Tenants)

Credit Recovery and Management Department
Administrative Office : No. 24-B, Gandhi Nagar,
Kumbakonam - 612 001. E-Mail id : crmd@cityunionbank.in,
Ph : 0435-2432322, Fax : 0435-2431746

‘TRUST AND EXCELLENCE
SINCE 1904

RE-TENDER-CUM-AUCTION SALE NOTICE UNDER SARFAESI ACT 2002

The following property/ies mortgaged to City Union Bank Limited will be sold in Re-Tender-
cum-Public Auction by the Authorised Officer of the Bank, under Rule 8 (6) & 9 of the Security
Interest (Enforcement) Rules, 2002, under the SARFAESI Act, 2002, for recovery of a
sum of Rs.99,26,330/- (Rupees Ninety Nine Lakh Twenty Six Thousand Three Hundred
and Thirty only) as on 12-12-2024 together with further interest to be charged from
13-12-2024 onwards and other expenses, any other dues to the Bank by the borrowers /
guarantors No.1) M/s. Simrun Textiles, at 486/1, Gautam Compound, Near Hillton Hotel,
Bhiwandi, Thane - 421305. No.2) Mr. Sadhana Lahu Chaudhari, W/o. Lahu P. Chaudhari,
No. 1002/6, Shankar Niwas, Old Tadali, NR Octroi Naka, Tadali, Bhiwandi - 421305. No.3)
Mr. Lahu P. Chaudhari, S/o. Pandurang Chaudhari, No.1002/6, Shankar Niwas, Old Tadali,
NR Octroi Naka, Tadali, Bhiwandi - 421305. No.4) Mr. Rahul Lahu Chudhari, Sfo. Lahu P.
Chaudhari, No.1002/6, Shankar Niwas, Old Tadali, NR Octroi Naka, Tadali, Bhiwandi -
421305. No.5) M/s. Ritu Textiles, Ghar No.486/2, Gautam Compound, Temghar, Bhilwara,
Navi Basil, Kalyan Road, Bhiwandi, Thane - 421305. No.6) M/s. Mahadev Sizers, 486/1,
Gautam Compound, Near Hillton Hotel Bhilwara, Temghar, Bhilwara, Navi Basil, Kalyan
Road, Bhiwandi, Thane - 421305. No.7) M/s. Rinku Textiles, No.48/3, Gautam Compound,
Navi Basil, Kalyan Road, Near Hillton Hotel, Bhiwandi, Thane -421305.

Immovable Properties Mortgaged to our Bank
Schedule - A : (Property Owned by Mr. Rahul Lahu Chaudhari,
Slo. Lahu P. Chaudhari)
NA land bearing Survey No.23, Hissa No.3 Paiki, Area admeasuring 174.25 sq.meter
(Area 1,875 sq.ft.), in the Revenue Village Temghar, Taluka Bhiwandi and District Thane, within
the Registration Sub-district Bhiwandi, and within the limits of Bhiwandi Nijampur Municipal
Council, owned by Mr. Rahul Lahu Chaudhary (more particularly described in the Schedule).
Boundaries of the Property : East : Road, West : Open Plot, North : Road, South : Lahu
Pandurang Chaudhary Gala. Along with Superstructure putup thereon (Shed 2/2).

Reserve Price : Rs.45,00,000/-
(Rupees Forty Five Lakh only)

Schedule - B : (Property Owned by Mr. Rahul Lahu Chaudhari
Sfo. Lahu P. Chaudhari)
NA land bearing Survey No.23, Hissa No.3 Paiki, Area admeasuring 174.25 sq.meter
(Area 1,875 sq.ft.), in the Revenue Village Temghar, Taluka Bhiwandi and District Thane, within
the Registration Sub-district Bhiwandi, and within the limits of Bhiwandi Nijampur Municipal

- - - -
Tyger Home Finance Private Limited
). Registered Office : Shikhar, Nr. Mithakhali Circle, Navrangpura, Ahmedabad-380009, Gujarat, India
Corporate Office : One BKC, C-Wing, 1004/5, 10th Floor, Bandra Kurla Complex, Bandra (East), Mumbai 400 051. Maharashtra, India.
CIN: U65999GJ2017PTC098960, Website : www.tygerhomefinance.in

PUBLIC NOTICE FOR E-AUCTION CUM SALE

Pursuant to taking possession of the secured asset mentioned hereunder by the Authorized Officer of Tyger Home Finance Pvt Ltd. (formerly Known as M/s. Adani Housing
Finance Pvt Ltd vide Certificate of Incorporation dated 6th June 2024, issued by the Office of the Registrar of Companies, Ministry of Corporate Affairs, herein after refer to
‘THFPL’) under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 for the realization of loan dues from borrower/s, in the
following loan accounts right to sale on ‘AS IS WHERE IS BASIS’, ‘AS IS WHAT IS BASIS’ and ‘Whatever Is There Is Basis’,. The sale will be done by the undersigned through
website: https://adanihousing.procure247.com/ Particulars of which are given Under:

Sr.
No.

TYGE

HOME FINANCE

Borrower(s) / Demand Notice Date
Co-Borrower (s) /
Guarantor(s)

Loan Agreement No

Description of Inmovable property Reserve Price (RP)
EMD

Bid Increase
Amount

Rs.1060000/-

Outstanding Amount
(Secured debt)

1 Rajesh Kalpanath | All that peace and parcel of Property Flat No. 201 admeasuring 18.35 Square 14-May-24

Gupta/Sadhana meters (Carpet area) situated on the Second Floor Wing B In the Building No. 2| Rs. 9,89,431/-As on Rs.106000/-
Rajesh Gupta/ known as Sapphire in the housing Project Known as Eternia Space being lying and Date 14-May-24 Rs.1000/-
KALAHL000030525 | situated on land bearing Survey No 20 Hissa No.1/A at Village Dhakte Vengaon

Taluka Karjat District Raigad. Which is bounded as under :-East-Open Plot, West-
Access Road, North-Open Plot, South-Open Plot

EMD Submission Account details Alc No.: ADANIH100EMDAHF001, Bank Name: ICICI BANK
(10% of RP) NEFT / RTGS Name of Beneficiary: ADANI HOUSING FINANCE PVT LTD, IFSC Code: ICIC0000106
Date/ Time of e-Auction 07-Mar-25, 11.00 AM TO 4.00 PM

TERM TERMS & CONDITIONS:

The e-Auction is being held on “AS IS WHERE IS” and “AS IS WHAT IS BASIS”.

1. Inspection at Site on 10-Feb-25 & 17-Feb-25

2. Online BID (EMD) / Offer start on 03-Feb-25 and end on 06-Mar-25 before 5:30 Pm

3. To the best of knowledge and information of the Authorised Officer, there is no encumbrance on any property. However, the intending bidders should make their own independent
inquiries regarding the encumbrances, title of property/ ies put on auction and claims/ rights/ dues/ effecting the property, prior to submitting their bid. The e-Auction advertisement
does not constitute and will not be deemed to constitute any commitment or any representation of the bank. The property is being sold with all the existing and future encumbrances
whether known or unknown to the AHFPL. The Authorised Officer/ Secured Creditor shall not be responsible in any way for any third- party claims/ rights/ dues.

4. It shall be the responsibility of the bidders to inspect and satisfy themselves about the asset and specification before submitting the bid. The inspection of property/ies put
on auction will be permitted to interested bidders at sites as mentioned against each property description.

5. The interested bidders shall submit their EMD through Web Portal: https://Tygerhome.procure247.com (the user ID & Password can be obtained free of cost by
registering name with https://Tygerhome.procure247.com) through Login ID & Password. The EMD shall be payable through NEFT in the account mentioned above.

6. After Registration (One Time) by the bidder in the Web Portal, the intending bidder/ purchaser is required to get the copies of the following documents uploaded in the
Web Portal before the Last Date & Time of submission of the Bid Documents viz. i) Copy of the NEFT/RTGS Challan or Demand Draft; ii) Copy of PAN Card; iii) Proof
of Identification/ Address Proof (KYC) viz. self-attested copy of Voter ID Card/ Driving License/ Passport etc.; without which the Bid is liable to be rejected. UPLOADING
SCANNED COPY OF ANNEXURE-II & Ill (can be downloaded from the Web Portal: https://Tygerhome.procure247.com) AFTER DULY FILLED UP & SIGNING IS
ALSO REQUIRED. The interested bidders who require assistance in creating Login ID & Password, uploading data, submitting Bid Documents, Training/ Demonstration
on Online Inter-se Bidding etc., may contact M/s i-Sourcing Technologies Pvt. Ltd. 603, 6th Floor Shikhar Complex, Navrangpura, Ahmedabad 380 009,Gujarat, India
E-mail ID : Karan@procure247.com, Rajesh@procure247.com, Tapan@procure247.com, Support Helpline Numbers : Rajesh Chauhan — 6354910183 Karan Modi -
7016716557. Enquiries : Helpdesk@procure247.com, and for any property related query may contact Authorised Officer: Gauresh Manjrekar - 9870586490,e-mail ID:
gauresh.manjrekar@tyger.in during the working hours from Monday to Saturday.

7. The interested bidder has to submit their Bid Documents [EMD (not below the Reserve Price) and required documents (mentioned in Point No.4)] on/ before 06-Mar-25
up to 5:30 pm and after going through the Registering Process (One time) and generating User ID & Password of their own, shall be eligible for participating the e-Auction
Process, subject to due verification (of the documents) and/ or approval of the Authorised Officer.

8. During the Online Inter-se Bidding, Bidder can improve their Bid Amount as per the ‘Bid Increase Amount’ (mentioned above) or its multiple and in case bid is placed
during the last 5 minutes of the closing time of the e-Auction, the closing time will automatically get extended for 5 minutes (each time till the closure of e-Auction process),
otherwise, it'll automatically get closed. The bidder who submits the highest bid amount (not below the Reserve Price) on the closure of the e-Auction Process shall be
declared as a Successful Bidder by the Authorised Officer/ Secured Creditor, after required verification

9. The Earnest Money Deposit (EMD) of the successful bidder shall be retained towards part sale consideration and the EMD of unsuccessful bidders shall be refunded. The
Earnest Money Deposit shall not bear any interest. The successful bidder shall have to deposit 25% of the sale price, adjusting the EMD already paid, within 24 hours of
the acceptance of bid price by the Authorised Officer and the balance 75% of the sale price on or before 15th day of sale or within such extended period as agreed upon
in writing by and solely at the discretion of the Authorised Officer. In case of default in payment by the successful bidder, the amount already deposited by the offer shall
be liable to be forfeited and property shall be put to re-auction and the defaulting borrower shall have no claim/ right in respect of property/ amount.

10.The prospective qualified bidders may avail online training on e-Auction from i-Sourcing Technologies Pvt. Ltd. prior to the date of e-Auction. Neither the Authorised Officer/
Bank nor M/s. i-Sourcing Technologies Pvt. Ltd. shall be liable for any Internet Network problem and the interested bidders to ensure that they are technically well equipped
for participating in the e-Auction event

11.The purchaser shall bear the applicable stamp duties/ additional stamp duty/ transfer charges, fee etc. and also all the statutory/ non-statutory dues, taxes, rates,
assessment charges, fees etc. owing to anybody

12.The Authorised Officer is not bound to accept the highest offer and the Authorised Officer has the absolute right to accept or reject any or all offer(s) or adjourn/ postpone/
cancel the e-Auction without assigning any reason thereof

13.The bidders are advised to go through the detailed Terms & Conditions of e-Auction available on the Web Portal of M/s. i-Sourcing Technologies Pvt. Ltd., https://
Tygerhome.procure247.com) before submitting their bids and taking part in the e-Auction

14.The publication is subject to the force major clause.

Special Instructions-Bidding in the last moment should be avoided in the bidders own interest as neither the Adani Housing Finance Pvt. Ltd nor Service provider will be

responsible for any lapse/failure (Internet failure/power failure etc.). in order to ward-off such contingent situations bidders are requested to make all necessary arrangements

/ alternatives such as power supply back-up etc, so that they are able to circumvent such situation and are able to participate in the auction successfully.

Note - STATUTORY 30 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002

The borrowers / Co-borrower / Guarantors are hereby notified to pay the sum as mentioned above along with up to date interest and ancillary expenses before the date of

e-Auction, failing which the property will be auctioned / sold and balance dues, if any, will be recovered with interest and cost.

Sd/-
Authorised Officer
Tyger Home Finance Private Limited

Place : Maharashtra
Date :03.02.2025

THE THIRD SCHEDULE REFERRED HEREINABOVE
(Details of the said Flat Owners)

Existing |Existing| Existing| Existing Flat Owners Name
Flat No. [Floor Carpet | Garage
Area (in| No.
sq. ft.)
301 Third 973 |Garage No. 1| Mr. Baijoo Madhusudhan Raval
302 Third 973 |Garage No. 2| (a) Mrs. Chitra Rajesh Shah
(b) Mr. Hrishikesh R. Shah

Dated this 3rd day of February 2025

Sd/-

(Kunal S. Jain)

Advocate, High Court

Plot no. 569, Nina Vihar C.H.S.L., Unit no. 5, 1st Floor, 5th Road,
Khar (West), Mumbai - 400 052

M: 9892990294. kunaljain2008@yahoo.com

allowed by this Tribunal. (i) to show cause within thirty days of the service of summons as to why Existing |Existing|Existing Carpet Tenant's Name Council, owned by Mr. Rahul Lahu Chaudhary (more particularly described in the Schedule).
4. In accordance with sub-section (4) of section 19 of the Act, you, the relief prayed for should not be granted; Room No.|Floor |Area (in sq. ft.) Boundaries of the Property : East: 20 feet wide Road, West : Open Plot, North : Sadhna Fabrics

defendants are directed as under: (ii) to disclose particulars of properties or assets other than properties and 1 Ground 179 Shri. Rajendra M. Keny LLP, South : Lahu Pandurang Gala. Along with Superstructure putup thereon (Shed 3/3).

(i) To show cause within thirty days of the service of summons as to why relief ::;ﬁ;sat?gﬁmf'ed by the applicant under serial number 3 A of the original 2 Ground 151 NA- Reserve Price : Rs.45,00,000/-
prayed for should not be granted; ’ 3 Ground 150 Shri. Rajendra M. Ken (Rupees Forty Five Lakh only)

" f ; : : (iii) you are restrained from dealing with or disposing of secured ts or AL . y N -

(i) To dﬁglgs; ptﬂmculall_rs oftprodpemeg ?r assEts %tll;e;man prqpelrtlesle_mdtlasslets such other assets and properties disclosed under seial number 3A of the 2 Ground 197 (3) Smt. Hemalata G. Narkar Schedule-C: (glropsrtydwnedcbhy Mg.hLapu P. Chaudhari

Specitied by gapp icantun .erser_la numl er i orthe originalapplication, original application, pending hearing and disposal of the application for (b) Smt. Sheela S. Sawant ) MM_ ) )

(iii) You are restrained from dealing with or disposing of secured assets or such attachment of properties; 5 Ground 197 Shri. Mohan S. Rane NA land bearing Gala No.487 Survey No.23, Hissa No.3 Paiki, Area admeasuring 174.25
other assets and properties disclosed under serial number 3A of the original | | (iv) you shall not transfer by way of sale, lease or otherwise, except in the - — sq.meter (Area 1,875 sq.ft), in the Revenue Village Temghar, Taluka Bhiwandi and District
application, pending hearing and disposal of the application for attachment of | | ordinary course of his business any of the assets over which security 6 Ground 151 Shri. Akshat A. Patil Thane, within the Registration Sub-district Bhiwandi, and within the limits of Bhiwandi
properties; interest is created and/or other assets and properties specified or disclosed 7 Ground 150 Shri. Amol A. Patil E"Jam_pgr’] Ml;mcgal gl"””;”v ownedv\?y M_'-Kl-?:h“ P. gnauzzary. Eoundaneﬁ ofr:h_eOPro qu :

(iv) You shall not transfer by way of sale, lease or otherwise, except in the ordinary | | under serial number 3A of the original application without the prior approval 8 Ground 180 (a) Smt. Purnima S. Prabhu ngih' - peZ"eQLan“[‘ana:Aﬁ‘m; sf,f;'strﬁc‘iﬂ‘i;“ putuguthe?g; (éﬁgz%) orih - Open Flot
course of his business any of the assets over which security interest s created ‘()J)ﬂ;iJzt:;:at!e liable to account for the sale proceeds realised by sale of (b) Shrl. Suhas V. Prabhu Reserve Price : Rs.45,00,000/-
and/or other assets and properties specified or disclosed under serial number s ] i i LTI
3Aof the original a Iicat[i)on?/vithout{)he tior aboroval of the Tribunal: secured assets or other assets and properties in the ordinary course of | | 9.10 & 16] First 636 Shri. Chandrashekhar G. Tamhane (Rupees Forty Five Lakh only)

ginalapp p pp X ; business and deposit such sale proceeds in the account maintained with the 11 &12 First 337 Smt. Sheela M. Mayekar RE-AUCTION DETAILS
(v) You shall be liable to account for the sale proceeds realised by sale of secured | | bank or financial institutions holding security interest over such ts. 3 = 153 Shri. Vinod S Bondr Dats of Re-Tend Auction Sal v
assets or other assets and properties in the ordinary course of business and | | You are also directed to file the written statement with a copy thereof = 00 5 JONCre ate of Re-Tender-cum-Auction Sale enue
~ - eirpua 4 14 First 184 Shri. Sharad S. Bond City Union Bank Limited, Mumbai-Kalyan Branch
deposit such sale proceeds in the account maintained with the bank or | | furnished to the applicant and to appear before Registrar on 28/03/2025 at iIrs fl. oharad ©. bondre ity ?'E“R an k,'"r']'eﬁ "mMa"badV;“ d'a"c
financial institutions holding security interest over such assets. 10:30 A.M. failing which the application shall be heard and decided in your 15 First 180 (a) Shri. Ketan J. Rambhiya 20-02-2025 ) YKaEI]yTx?] \;:lsesr:aM:r?]zgi _221230403 '
5. You are also directed to file the written statement with a copy thereof al?sence' o . (b) Shri. Bhavesh J. Rambhiya Telephone No.0251-2203222. Cell No. 9325054252.
furnished to the applicant and to appear before Registrar on 28/03/2025 at 12:00 | | Given under my hand and the seal of this Tribunal on this date : 17 Second 229 Shri. Prashant A. Bhat Terms and Conditions of Re-Tender-cum-Auction Sale : Y
o : - S 28/01/2025. : . Terms and Conditions of Re-Tender-cum-Auction Sale :

Noon. f.a|||ng which the application shall be hea.rd ar]d decided In.yourmabsence. Sd/- 18 Second 186 Shri. Shyam A. Bhat (1) The intending bidders should be present in person for the auction and participate personally
Given under my hand and the seal of this Tribunal on this 10" day of Dec., Signature of the Officer Authorised to issue summons 19 | Second 186 (a) Shri. Pradeep V. Mahajan and give a declaration in writing to the effect that he/she is bidding for himself / herseff. (2) The
2024. (SANJAI JAISWAL) (b) Shri. Shree V. Mahajan intending bidders may obtain the Tender Forms from The Manager, City Union Bank Limited,
REGISTRAR _ Mumbai-Kalyan Branch, 1-E, Ramakrishna Nagar, Murbad Road, Kalyan West, Mumbai -
Registrar - i - - . e intending bidders should submit their bids only in the Tender Form prescribed in

g DRT-III, Mumbai 20 Second 161 Smt. Nilima S. Bhat 421304 (3) The intending bidders should submit their bids only in the Tender F ibed i
@ Debts Recovery Tribunal-1, Mumbai | | Note : Strike out whichever is not applicable. 21 & 22 | Second 348 Shri. Vitthal Khandekar sealed envelopes addressed to The Authorised Officer, City Union Bank Ltd., together witha
S 3 216 " " Pay Order / Demand Draft for an EMD of 10% of the Reserve Price, drawn in favour of “City
23 & 24 | Secon Shri. Arvind G. Khandekar Union Bank Ltd.”, on or before 12.00 Noon on the date of Tender-cum-Auction Sale hereby

notified. (4) For inspection of the property and other particulars, the intending purchaser may
contact Telephone No.0251-2203222, Cell No. 9325054252. (5) The property/ies are sold on
“As-is-where-is’, “As-is-what-is” and “whatever-there is” basis. (6) The sealed tenders will be
opened in the presence of the intending bidders at 01.00 p.m. on the date of Tender-cum-
Auction Sale hereby notified. Though in general the sale will be by way of closed tenders, the
Authorised Officer may, at his sole discretion, conduct an Open Auction among the interested
bidders who desire to quote a bid higher than the one received in the closed tender process, and
in such an event, the sale shall be conferred on the person making highest bid. The sale,
however, is subject to confirmation of City Union Bank Limited. (7) The successful bidder shall
have to pay 25% (inclusive of EMD paid) of the sale amount immediately on completion of
sale and the balance amount of 75% within 15 days from the date of confirmation of sale, failing
which the initial deposit of 25% shall be forfeited. (8) The Sale Certificate will be issued by the
Authorised Officer in favour of the successful purchaser only after receipt of the entire sale
consideration within the time limit stipulated herein. (9) The successful purchaser shall bear the
charges / fees payable for conveyance, such as stamp duty, registration fee etc., as applicable
under law. (10) The successful bidder should pay the statutory dues (lawful house tax, electricity
charges and other dues), TDS, GST if any, due to Government, Government Undertaking and
local bodies. (11) The Authorised Officer shall have all the powers to accept or reject the bids or
postpone or cancel the sale without assigning any reason whatsoever.

Place : K Date : 01-02-2025 Authorised Officer

Regd. Office : 149, T.S.R. (Big) Street, Kumbakonam, Thanjavur District,
Tamil Nadu - 612 001, CIN - L65110TN1904PLC001287,
Telephone No. 0435-2402322, Fax : 0435-2431746, Website : www.cityunionbank.com

OMKARA

ASSETS RECONSTRUCTION Pvt. Ltd.

©

OMKARA ASSETS RECONSTRUCTION PVT. LTD.

CIN: U67100TZ2014PTC020363

Corporate Office: Kohinoor Square, 47th Floor, N.C. Kelkar Marg, R.G. Gadkari Chowk,
Dadar (West), Mumbai - 400028, Mob.: +91 7558392736 Email: s.banerjee@omkaraarc.com

[Appendix - IV-A][See proviso to rule 8 (6) r/w 9(1)] | PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTY

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(“SARFAESI Act”) read with proviso to Rule 8 (6) r/w 9(1) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable property mortgaged/ charged to the Secured
Creditor, possession of which has been taken by the Authorised Officer of Omkara Assets Reconstruction Private Limited as on 22.11.2014. Further, Omkara Assets Reconstruction
Pvt Ltd (OARPL) (acting in its capacity as Trustee of Omkara PS 39/2021-22 Trust) has acquired entire outstanding debts of the below accounts vide Assignment Agreement dated
17.03.2022 from ASREC (India) Limited (Assignor) along with underlying security from assignor. Accordingly, OARPL has stepped into the shoes of assignor and empowered to
recover the dues and enforce the security. The Authorized Officer of OARPL hereby intends to sell the below mentioned secured properties for recovery of dues and hence the
tenders/bids are invited in sealed cover for the purchase of the secured properties. The properties shall be sold in exercise of rights and powers under the provisions of sections 13
(2) and (4) of SARFAESI Act; on “As is where is”, “As is what is”, and “Whatever there is” and “Without recourse Basis” for recovery of amount shown below in respective column
due to OARPL as Secured Creditor from respective Borrower and Co-Borrower(s) shown below. Details of the Borrower(s)/Guarantors/Mortgagors, Securities, Outstanding Dues,
Date of Demand Notice sent under Section 13(2), Reserve Price, Bid Increment Amount, Earnest Money Deposit (EMD), Date & Time of Inspection is given as under:

Name of Borrower(s)/ Details of the Secured Asset Owner of the Demand Notice Date and Reserve EMD Bid Increment
Guarantors/ Mortgagors property Amount Demanded Price Amount
1. M/s Maharashtra Steel All that piece and parcel of Industrial NA Land Gut No 350 | M/s Maharashtra Date: 02.07.2014 Rs. Rs. Rs.
Pvt Ltd, paiki area 2 H.19 R & Gut No 351 paiki area 0 H.21R Total | Steel Pvt Ltd Amount: 4,50,00,000/- | 45,00,000/- |  1,00,000/-
2. Mr. Janki Shah Area 2H 40R (6 Acres) situated at Mauja Musarane, Gram Rs. 41,43,72,439.08/-
(Deceased), panchayat Musarane, Tal Wada, Subdivision Jawhar, Sub (Rupees Forty-One Crore

Registration Bhiwandi-2 Dist. Thane Maharastra owned
by Maharashtra Steels Pvt Ltd bounded on:North: Land of
Gut No 353,347 & 349, South: Land of Gut No 351,East:
Bhiwandi Wada Road,West: Land of Gut No 352 & 353
GoogleLocation:

https://maps.app.goo.gl/GIKTEadgsAJoHy2m8

Date & Time of Inspection:- Date: 14.02.2025, Time: 12:01 PM to 1:00 PM

Account No.: 055505010651, Name of the Beneficiary: Omkara PS 39/2021-22 Trust, Bank Name: ICICI Bank, Branch: Bandra(E), Mumbai, FSC Code: ICIC0000555.
Date of E- Auction & Time:- 24.02.2025 (Monday) at 11:00 am to 12:00 pm (noon)

Last date and time for submission of bid letter of participation/KYC Document/Proof of EMD:- 22.02.2025 (Saturday) up to 6:00 pm

TERMS & CONDITION OF THE AUCTION: For detailed terms and conditions of the sale please refer to the link provided in http://omkaraarc.com/auction.php.
The auction shall be conducted online through OARPL. The last date of submission of bid (online as well as in hard copy) along with EMD (DD/ Pay Order in original or remittance
by way of NEFT/ RTGS) is 22.02.2025 by 6:00 PM. The intended bidders who have deposited the EMD and require assistance in creating Login ID & Password, uploading data,
submitting bid, training on e-bidding process etc., may contact e-Auction Service Provider “M/s. C1 India Pvt. Ltd”, Tel. Helpline: +91-7291981124/25/26, Helpline E-mail ID: support@
bankeauctions.com , and for any property related query contact the Authorized Officer, Mr. Shubhodeep Banerjee, Mobile: +91 7558392736, Mail: s.banerjee@omkaraarc.com in
official hours and working days. Intending bidders shall comply and shall have to submit declaration under the Section 29A of Insolvency and Bankruptcy Code, 2016 and subject to
independent evaluation of the same. In case of failure in the same bid shall be rejected.

STATUTORY NOTICE FOR SALE UNDER Rule 8(6)r/w 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES ,2002
This notice is also a mandatory Notice of not less than 15 (Fifteen) days to the Borrower(s) of the above loan account under Rule 8 (6) r/w 9(1), of Security Interest (Enforcement)
Rule, 2002 and provisions of Securitization & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, informing them about holding of auction/sale through
e-auction on the above referred date and time with the advice to redeem the assets if so desired by them, by paying the outstanding dues as mentioned herein above together with
further interest and all costs charges and expenses any time before the closure of the Sale. In case of default in payment, the property shall at the discretion of the Authorized Officer/
Secured Creditor be sold through any of the modes as prescribed under Rule 8 (5) of Security Interest (Enforcement) Rule, 2002.

3.Mrs. Ritu Shah,

4, M/s Maharashtra Steel
Rolling Mills Pvt Ltd,

5. M/s Maharashtra Steel
Investment Pvt Ltd

Forty Three Lakhs Seventy
Two Thousand Four Hundred
Thirty Nine & Eight Paisa
only) as on 02.07.2014

Sd/-
Authorized Officer, Omkara Assets Reconstruction Pvt Ltd.
(Acting in its capacity as a Trustee of Omkara PS 39/2021-22 Trust)

Date :03.01.2025
Place : Mumbai




g, WIHER, 3 Theldil 0’y

g & STi<B

marathi.freepressjournal.in

®

:Iﬁlm'lﬂ'\' Side} cRTed 3]]3‘ Er[?',aﬁﬁ ESUNVER ﬁ@f%mrud UICTepH=ATE & 33T

foramdierean %@H <retia
TR W3 3T 9Ha i

feremeaadt #t 3 o,

TERTC=AT TR
TR SeI d AR
foummer W oM. ®9
Tiraestt farneft wimRen
TANTET <t TR T 0T HoAl
S Sfor < St e el
g freel @ el
FOH®R e de ot
T AT A% wrehd AT
3TIOT T el T aed i
T el ol Eqen
meRTgrE fedrEr @,

EﬁmfmTaﬁa IS IPERR
T ST ST TTAshH
e I [ roe Tl | o B e |
3TEEA FAA. AT TR
O] SAIE ST 98,
HIT[E, STSIRIAEE! W
FeT 9 W RS Hee!
TR YOI 3T T
A TRIIH, Ree,
HISTeh =T, SR f3reror
TR o, SfeRTE
RSP G R S G P |
gl s, WRER 3adr

e .
%
i = sy T ) e e
! hall "

nﬁwa&ﬁwﬁw . EAIRETCH
Teifesh, . WHd AH, Ueld offlee mes v,
Rt e, Soelterl  Igaeisil  HeMRYTereh
ST AT, HETqIfoTehT ST Mg STehTeT feae et
%, uoeedt, fSesr wRued  SuferdE.

Thaie TEA UGH AT TS, Wi TE hegreAr  faemeaten fearr diar o &
s 1| A o A = ) e S fofaHa gae feaslt o | i e e,
TUA . 3 ‘{:’:cF-n
o 3 ¢ reree Ry Fem-2u(2) () Tl 2 (3) | | g4 e
ey g Tegerud wrase fafies . AT AT IIgR
(FAATITA: G0 0 AT 0 0T EHT 02 %3) a”_"iaﬂ?ﬁw\waﬁé (Sromedt 34 0ITA A hHl, AY AR B wE
AT 2o ATIATH, 2034 Tt THTIITA FaTERITEAT SHTTeawhIR T & ¥ FSIC, WA Sfer e fafes, deen-3on, arfl, 3o gard-voo wo3, A ges = wrfer oft. hw
Pt 8 e e I T F.: AN/ Rxs /0% ST wOfEET oot sft. W
(i Tt e wfswar siwiq) et et ror () e, 2203 v s a-fm (7)) | | e Fer 2 -
vt auvier HESTEIAT FETAT FeTW ¢R =T SU-THeAH (%) i TH-4. ?ﬁ
. [ e bt e i PRSI TTTEEa W ey dw fafie Eﬂé‘i W‘T;‘T‘fﬁ%;‘;g{:;’ﬁw
3. | o e STsiaRieR AT T ST A v 20032021 fwz . %. s g
3. | ATeqen i SR STA A FATETE) S arE 24.03.303Y mmiﬁqm e Negr enfn 3ufies
¥. | G T sbareh it e T o R¢.03.30% S, igufidte erar fovwmmen €@.ea
.. mm,mmmémmmm 09.03.303Y (?)W~W§%’Tm, . Y YT TSI ¢o.¥¥ 3.
o S et e e, fe.2e A, o aem
- T . 23T, T FUNA, TANTT Hraierarsias, e 2o, or Tl woft ufe e, e

% STTATA AeBTo Te5aT He FaT 3T AT Il 2 0.0 0 34 UsH TG Gerrdia wie Sft Jam srm=
L.

2. T FeBTT FHT. TTHAUEgR HiaTaaTredt Hrerasfiean gaqandiear st sa.

3. GuTia ®id St @7dl @ SeT 3% SHET, 03y Al Hdcted @ el TETeAn Sfieh! wet
FOITE HfaW Yed d1e vAErd! weeR = At (CdeiE
THIRTE hetl AT

") gR IR AT STETT SFTEEA

/-

E fRYAAT ST

Ve, . AT / A -THo0R6¢ /R086-9¢ /0L 36
o ¥, TABIE, TH =&l U, 8t ufgem, Garé woooue.

ssdplcirp @gmail.com

famieh: 03/03/034
feenTon: geré

oS ot aHe ~ITATIERI0T 6. 1l A
AT~ I, 30 7, FATel, LABH 56, FATH AThe, GIZ-¥oo ooy
Tes TS Th. ¢E WA 033

) aft. 3
ook ST ST sieram wman )
STfareha STfareRTt aieaTATdhe )
oft. a1 3Tm ) ... eNER
g )
u. Taig afg shut ) ..o e
oft. Teig TH. AHeTT ) ...ufEmE R
sfrerelt geften Teig JueTt ) ...ufaar 3
oft. a=t Teig AHeTHT ) .. .ufEr ¥

fRits)
wanareff, 3.U.h. 3¢ WA R0%3 WM oA ARHEER 2%, 06, R0 USht Fefrerg Hef
.

wanateff, THER SRR FUTEd B B, 37,48, 86%.3%/ - (FUR TAE SRE RO TR
TR TERTUTETR SATIOT Ueh TUTaITe T G0 ATt =T (37t qeaTelstiean Wiiws Herm) shetiean ageianst
ARG R holedl HE Sfaeeal e §] (%) STaiid Hel STTeR (31.T. ) Fu4 /Ha1 9 FHefl.
watarefl, od e ugde gEeEe Seenit ge wehel! Snifor saerefi it et ardt sretean
ST HAH 4] AT We-FeW (¥) TR, TraT Searein @refrersmm FEs Svard Iq 1.

(2) foridt hetean AT W9l 1 3% T ATl wEeEe St 3o (f@) feawia o

Trg AT ;

(R) e ST 319, 3. I A STSiGRIT frffEE hetean fieehdt sfor aereafafir o= firehdt
SIOT AT Uit SRR T

(3) fuehdien sdiEmdiean sttt gt s fehrer Seifoa s/ qe et 37, Huis
3 STl STTER SheteT ST 377 Ui AT firessheien 71T Qo Aot saarer g fohet e
ForepTeft SFTEUaTE JraTe HesTe SHHUATd ST 3718,

(%) e = o=t e ST oA e STeR AT faisier et TR T ShIvTeTe) Aefe
ST / fohert e ST 37, ST 3 STaria e ke faffds Sherean st wem anfor fressrdi=
AT SATHTATSAT AT RIS e forshl, HTeugt fohem 3171 YRR geaiator o ATdd.

(w) =T fafid HmewsTeaT St TR 7 et st w9 fieendt e i Twe
Tetea farsht TR feuie Zvame gret siefier svare o oTeft fersht wrehm orem HefieR ar fedwsa
TV T ek fohant forcfiar Hediehe Sactean @reammed ST el e,

GEETET R%.0%.R03% TS . 2900 AT, WG e TG & AT Teh Tl STSIGRIAT HIET HTvATH

AIOT T 11 FTGHR TSR TRvar SEier FEw vad 3 STed, FEL Feam™, e gaid sTstia

AR B TeRTe fee smeet.

T B, WER A @ AT R g 2o SR 203y U e

/-
TER
@ DA 1l, Gard.
wd afderdi= Are s o=
(%) ®. TAg fE HUAT, TNT.:- 3%0/3%Y, THS WaH, Taaell AThesiaes, Hieaed U,
god-x¥o00 003,

(R) A Wiy 3T U, TS - UAT.:— %ok, LT HSidT, ARG 5. W/ ¢, % 2, gigwaa
HireHad, AT, fradi-¥e 302,

(3) 9. oft. Teig TH. AU, N~ Th/ 303, ot snfeany ey, F=t sic, sifaef
e, ag-%o00 o&E.

(%) sfreht givren Teig AWerT, U= .- UF/ 303, #ff avfemny efay, It shicrl, aifraeft
qd, Herd-x%o00 o&E.

(4) #ft. Bt Tig AHAT, ORI - UH/ 303, off iy Ay, Tt e, sifeef o,
He§-%oo o§E.

aft, Teft GaTg woolwo3 Tet HaIg, WERTY-¥oobo3
aua

Saareff, Ier g oMU/ guxy /R0y AHER e /Harhad sAfrmTrEmR
¢ /28 /0% Tsfl Geftarg et g,
anerefi, THER AR FUTET €19 6. 33300%R.80/— AT HTeAT
FYAS qHAT®G G holodl iFeeal Herm 2R (¥) Fqid Te wrat
(30.1.) T /T T et (Seciedn qramsiean Tdiag 31s).
FFe=a1 FETH 2R AT Ge-Hed () TaR, ol Sfcrandin wrefiersmm freer qvama aq
TR,
(i) Torieft Shetean STEATT Sl 1 3% T ) T Seravite fi feaard
RO TR fuITETST

(i) e A=A . F. 3T i sierAl Iy Feiea frewd enfor
ww%ﬁwmﬁaﬁaﬁw%mﬁawm

(iii) Toresrdi=n S setfata gl ofh fea wwfa e 1@
T SHaER ATy foha e FehTeft Sevars grate HesTg AT ST IR,
(iv) G =TT e waT Saea e SaTeR qI fEqEe sHect STTed ol
SHIVTTE TR IO/ fohan e STeitean 7. AT 3 U ST smer fhan fafafée
el 3T W1 AT firczend il ca=a sHa@TaT=al HTHT ShTHehTSIea e foishl,
(v) sHaEmTea fHafird HHeTeTeaT SiEia aR a et 371 aa o firesshdt aien
fershied e Fctean fershl Tt fewmer Svamg qrel e oraet 9 oreft forshy toerm
ST HAToR AR fEagsier e o= sfeh fohant fofiar wesiehe Saciean Wicams
ST et ot

EETEAT R¢/ 03 /034 TS TeRTST 0. 30 &1, AT fHale @Tet FH& AT Th Iq
STSIERAT TTET AT o JHUHEHIT o TEvare S@ie fEe Suamd 3d o1ed, HEL
HeTE, JEAT NS itat FAravht Bie ke femnn S,

TTEAT T AT B —AmafereRuTTea firererama got famieh: R¢ /08 /2034 T

o=t
/-
%) T SR IO SR tfireRT=aTent |t
e (Fra Fearet)
TS,
fea: @ e @ e RamA-1Il, =g

qAE, Gag-¥oooo3 Y frum
fafay wifes yRws=m faa
Maeadia “‘sia waq’’ e
A e I IR THET
S omfor #qH (Ta. ) =
Heutdie od g, THIRERR i
feaeEy ) viten ARt e,
) wHew G T, 3)
T IS AT oTmiur %)

IR, HEL Hoard Teft = R
SR Het fiesehdi=ar dewidiet
e fohart 2ra STl StEea® i
AT THSUITT Y.

it 3gRaa fireswda ufifitg
Q’H'Q'Fﬁ%. WOXO%EROO&DOOO
urek ©i 9ie At fraff emfor
o wrete gt e ufsest

T E. 3
o (eEE g (2)(R) /26 () )
ot aget TR, gag (Fee 3)
ST AT, THATAT Tt vereaiw fafest, daet-301u, @i,
?ﬁ‘ﬁ;ﬁ?—xoo\‘soa.
T F. /303 /0%
SFFEAT HAT §R TAT IURTH (%) TEATHAT bt AGAT =araTierevor (swshrar) Frammaett, £333
= faam o = 3u-fraw (1) s awe

w2
HA AR
freg
TS SEHE ST
ufd,
(%) AT TEHE ST,

e . Yo, ¥l werel, fafeen #. Wi, Y aTeq, M -whiae, Geda gl s, AT uvem,
THT T, BTV -2 oF 0¥, IV HEWTY
A% gegr
T, R, Widl TR, AR 5fese o, gadrst 7R, fed, o, meng-v2e 30

aqa
warerefl, T/ 2203 /0% THIR FeTE ARFFIEER 03 /0] /0% Tsh Fefieg
S gat

anerefl, THER AT FUTET S 6. R¢¥ER00.98 /— AT FHereAT IHAEIS!
qEATI6g GRae holed] SiFe=at et §R (%) Siaid Tet STSian (.1, ) TH-H /qeT
ST FAl. (Frecien gEaAS=A TdiEg o).

g1 AW 2] <A We-had (¥) FHR, qHET Sfaardin @refiesmmr i uar 3
ElE

(i)ﬁﬁ?ﬁﬁmmﬁﬁﬁgﬁmé&ﬁmﬁﬁmmﬂﬁwmmm
grafavaETs);

(i) qe5 TSTT=aT 7. 3. 3T i Srigri! faffds Foean fieswdt anfon aeeaffed
mﬁaﬁwﬁwﬁwﬁamm

(iii) Threzehei=an STefiendean stafadiel gATavit fon fHeprat Seifera s/eea™ qe staieat
7. ShUTh 3T ST TGN helodT TR ST Tl AT Hresehe 1= STIOT qTOT Hefi= s3ae
o fohaT Tt FeRTelt ShTevaTe qrare Hesia vaTd T 3718,

(iv) T TRt qd W Haeareie SaTeR AR feqwss Sae aRd o
HIVTCATET WA ST/ fohell oo SToii=a 379, shHieh 3T 3faia SmaR fehan faffée Sherear
3T YhR, EEATATT IR AT

(v) sHaEmETe Rt s iEtd aRo qwn e o w9 fieedt T
fershia e e forshl i fewma Svara gret el oraet 3 oreft forsht Wk arem
TTER TR fed@se eRor o= sieh fehan foreiiar Tedihe Saeiodn Wieamed ST hefl
e,

T o4 /0%/R0%% TS WeHTH! 20,30 o1, WGl Faed FEt H&d =i T T
SASTEAT TTEL HAT o THRTARR g Tevars oiel a9 2vamd I 31Rd, HE
hedT™, GEAT TRESRIA STt Gavit e e foem wméa.

TTEAT T ATIOT T =TT erenvuTTeat fotaraT = 93/ 83 /20 %% Tt @,

39: A THA § Tt HAE-1Il, §E

HATER I

AT Tt i (i) FAR S FeEg deasw, (i) off. ffem
FrEg AR, (iii) ot Maw fefera weade, (iv) FAR e1ofa Maw
gregea, (v) #. Fome fefera weages, (vi) FAM a0 FHomd
g, (vii) FUR IR Fora wreadH, (vii) #m. g fage
g, (ix) #imdt e fage weads 2 9d IR ek Aefte wrefia
Seatean aRfvreTa 31l fosiva: aftferes TR frewdmsda @
sifavh g, AR STifr feawey fasmvamaTdt sege sRa enfor
Y ofefiel B, el Segoiud, W wrfiert erfuftam, 2132
JTerta Aigufieha wrfiert gee, fren umn mest 3. R, de werdT, §F
fafeen wuree, foamd Ug, w. w. Siefl 9vf, SR W=, ges-
%0008 I B €0.9¢% AW g, THTURR TOT feawsier @idl
OS] Togh 3Ted.
IS SI=hl fehall STkl ST HIVTATE] IRHETES, ATIRE W3, forshl,
TEIT, R, SRUTTRR, HISUET, WA, 95, Hoell, Yoo ATHTIRR
facramn wee fohar sren Ame omfor FER ity frewdier
SHIVTCHTE! JehTCT gra 3710 /fehell ShIvTaTEl B2, HTTeh R @TfoT /fhan
BT feadeY 3THeaT™ Ud Geifiid hITeUHE ThiNd el e
et /fa=n /g (3) T gu ufbed areTeg oy fgawm
FrETEaTEehAT Fesfartl ATgR TTETIH TR, YL Hed™ TR sa=hl
Toha sohi= 318 T e () i ke FHSvETd I,
Trowd= aitfire.
“ ate iferem sifrertiauefia snftt g RreaTfed, g
I, I, YoIg TeX AT ee Afeehiamefiar (i) <mdie g
(W) Feguerw 3o/ foha e, sniftr/fohan Sfem wree wwifers
. QY YT Tos ITIF T TR A Terfee, (i) eamier L& (TiesT)
Hequor STTfon / foban e afon / foran gfemt grow wanfare . R84~
o ume de f e IR A9 fafeem, (i) @rda o (gan)
Hequar STTfor / foban Smiie afon / foran gfert grow wamfare . 84—
it ek de fUeh T Tk SRt weter ferfeeT sifor (iv) =mdia Q.
(W) Feguerm Ao/ ke e amiftr/fohan 3o wree wwifere
. R34 -2 37T € aeh oo 31ferek ol =W ot ferfeen wg vl
Tt SAfirgEarhia egTier=aren 7 %. %] M A9 s .
9£9% ¢TTh 3. 2, T, 3 IATMT ¥ Th * TAT T A Ta e’ 31
ST JTa SArter et W’ o7 ra ufsersh Tie I dfic %. Qug
T I 6. Yo Aefic hetee Teg AUl . 2R U £93R.3% I
Hied 9l wiomfia Fmemer 34,8y =g Hied fiwma faammen
FeEed R . 2¥3¢ (W) 93 wHA fhan Agmme v @ W
arTfor fersrmr ermfon RregTiererr==n =i 36, %] 3TTfoT <iTwe Tt .
9o U . 324, F ATE . 2R03, 30y T 2R0¢ U *TT
T WiE WA AL’ 720 AT 71 AT =it A’ o73m A fsersh
e T e . Qo4 IO UM 6. ¢o Aofict Fetd Heg Higut 3.
%0 U HISHIYG HTLURYT 34, o8 TRA Hied e faermmen
HSEIA Teg . 3% I W fehat g wel o wwr anfur
T, dameee- e fohan cn o9 o fosmm=n .ed. .
%/ 232 3T 232 ¢, gder fehar o fegia firema fervmmren <. wg. 3.
2¥¥3, qiarorern fhen o fodd S w-sfmfesg o fo1. =
Treshi=n e favmmen Hwm. %, 2¥3¢ (9m) enfer @wd. .
2% 3R, ufgeden fohan cn femiy =t A=’ erEn WA emfor etman
*TIAT T WG WA W 3T [T A Tl
T T ¢ Fgaml, 034
T/ -
Teret yyeremt
HAEATTHTT AFER
. YT 3ug srEfiiued,
Fehte arTfur wiferfied,
Je . &, I WA, R,
AR, ud. 9 Aqnt, e U,
fFeRg-¥oo000R.
Theree TS 3. +]2333%041332

Aieuiidier Yerver fawmren =fi.wa.
. ¢Y T AISTHINA ¢o. ¥y =,
gy, go.R§ =L, S qeom
R gurfas yeft wim e, e
qATE, Geld-¥ooooR Y foum
fafaa mifes aR@we=ar fam
e ‘o e e
T EE XA SANATHE ThiAd
S @i A (T dn) A wd @
T 37T fermT,

AT o3 Hgam, 203y
&/ -

. T, A 30 .
w3 /43, TR e fafee,
e . LY, qAHETEl,

TSI, Hog-¥o00%0

AT HEhTT Ak TeT. , JOI. (wedree dragee )
I HE : R ¥, YEHAR U3, AR TR UL, o7 - ¥ 003,
1 0R0 - JWEUIIUL, REURLRY, 3¥EYI¥Fo
s agelt T : S 9o, ST A, WE, 4o - ¥ooo0?
T

et mumbai.recovery @janatabankpune.com IJIEES www.janatabankpune.com

AT TR W= STER ferera

R - 55

T

O — IRORBRLY / LY /[ LY

TR A 2 0 0 R T THFIRE ETE TTREHE &, R 0 03 TSR ¢ (4 ) (HT) § nfrR (2) TR

(T T O heTeT TR HIeTHIeAT [aghi <! Sg8 90T 3. Hars/ Selt/ Harg. e/ Afyren/
@/ AT/ 4R/ R4 faiE 02/ 03/ R0y THfFT BT AMTR)

STt T i AT Aere
T . qugtier ot
1| wfer T, oft Tamdt S fehw
M. 3¢, TR TS g, TR, TR e, fegerst wew, et
ME - ¥3R0E.

LI

Tt, ST AR 9T (VYT Seer)

UTSH-R, IHT SE, T F 32%/3/2T, NS e, TAF - w3020,
R) ff. AR Waad WY (WS ATHAER)

T YT ST9e3, W0, HIerTd, IS - ¥33308,

3) sft. anfeme o WS (ITHAER)

O HiET TR, IR TR, WTHTER, AR, 7 - ¥33303.

TRl TRt e Weqahel aTeiehl HIere et st graror” =1 s

HTIeTa=T qU9iter FeTaRIdieT SrasTHi fifesha AT T2 7. 3¢ ¢ A THT & 03 § 03 3R

AT oot SQR A= AITHI TR &5 0 0 T Y 3R JTE STHR
T 0 0.4 3 T AT ezl Jaht SATEfTe: faasiet &7 o o W3R

3 | vwe 30108 T, fired anifer aierp 39,9 3 T, fired

4 | TRTfcEehT, ATHEETE i fARHTER S SHTR Y, o 377 oY,

5 |9 TR T fesehelten Stferghd iUkl ST Geehl dek fo., qor 2t
feAieh 2 0 TR R0 ¥ USH Teaal I Gall A&l Haehan 2.

6 | gax e g Tl Tél

TEaR, faieh 2 o Thea™ R 0 Y4 IS EURT 0 R. 0 o TTSAT
ST GeehiR) seh 5., 0T — 91T Ak — S7etw TaeR, fediem wer,
HiesT U, TMH - ¥R003.

. 4¥.Q0 TG (W)
%, %.3R @G (dieTd)
THRUTE. V],2R,000/ - (T. THIUI ARG TN TR ATH)

%.19,R,000/ - (%. I BTG TFTUE BT AT ) FHRT TFRH STl
TEH o fo., O e A T feuie g gR & RTGS
/ NEFT gR STaT gl 9% fot., q, i 9w, ai=ar RTGS
Adjustment a/c no. 048262300000001 < IFSC Code :
JSBP0000048 =1 fasmft fartian € ¢ Thga™t R 0 4 Uit Wreidhmast
Y. 00 TS U qrafavard are.

10 | Srel=aT WA Wa

¥. 2,00,000/~ (¥. TH TG ATA) T NI

A T info@shuklaandassociates.in

W - WS, Yo
faqien :- 0%/ 0R/30%Y

au -

2) TR fressheit=n STER feteta “ST9ft 31me a9t a1 deame’ FTvard TEat.

R) T fahmediien FHt iy fetetra etr STTomR AT,

3) TorcmaTa 9mT Svarardt i ARt AHe TR WHH 6. 9,282,000/ - (F. T T TG SSTR HIT)
ek sie fenie groe Ak féhal RTGS / NEFT gR STaT Gewil o fot., T0 ¥t 9, A= RTGS
Adjustment a/c no. 048262300000001 & IFSC Code : JSBP0000048 =1 fowuit feqiar ¢¢ thgamd,
R0 sh WIHSERT &. 0 0 aTI T yrafquard e

%) feretre e ferere Teiarm TR feretre et 34 % TaehH AR ST Fieehe wid wRom 0 Savas
TR T S TR foretrar=) TR Y FEarr! o1 ST 20 SeRas 37e.

W) ToEH GEIRRIH foremars feaet oTeht & ar € Freys 2AfHEd AfHR Jierwe ST SHUer 2.

&) FIVAE HRU A Sl fAcTran A= 213 9 Il Hed 98t FHI0ATE aHE IS 918 9 HH FX0Ara q9d a9
TEHd FLUATE AYFR R SIIHRT I TG Saere 1.

IY. WETSHaRTUeh/ Hfergha Tfart

g/ -

m JaYTEL < - https://www.janatabankpune.com
GRAVITY (INDIA) LIMITED
Reg.Office:-"M-104", Rajlaxmi Ind Estate, Thane Bhiwandi Rd,Village Kalher,Bhiwandi 421302
CIN: L17110MH1987PLC04899 Email: acctbillingdnh@gmail.com,Website: www.gravityindia.net
Statement Of Standalone Unaudited Financial Results For The Quarter And Nine Month Ended 31st December, 2024 (Rs.In lacs)
St ) Quarter ended Nine Month Ended | Year Ended
. Particulars
No. 31-12-2024( 30-09-2024 | 31-12-2023 | 31-12-2024 | 31-12-2023 | 31-03-2024
Quarter ended| Unaudited | Unaudited| Unaudited | Unaudited Audited
1 | (a) Revenue from Operation 0.16 10.48 43.06 122.12 204.07 225.45
(b) Other Income 75.00 0.08 0.48 77.92 1.58 2.14
Total Income [ 1] 75.16 10.56 43.54 200.04 205.65 227.59
2 | Net Profit/(Loss) for the period (Before Tax, Exceptional and/or 33.29 (138.20) (195.20) 170.89 243.28 (816.33)
Extraordinary (item)
3 | Net Profit/(Loss) for the period before Tax (after Exceptional 33.29 (138.20) (195.20) 170.89 243.28 (616.34)
and/or Extraordinary (item)
4 | Net Profit/(Loss) for the period after tax (after Exceptional 33.29 (138.20) (195.20) 170.89 243.28 (616.34)
and/or Extraordinary (item)
5 | Total Comprehensive Income for the period(8+9), Comprising 33.29 (138.20) (195.20) 170.89 243.28 (616.34)
profit (Loss) and other comprehensive Income for the Period.
6 | Paid-up Equity Share Capital 900.20 900.20 900.20 900.20 900.20 900.20
(Face Value of Rs.10/- Each)
7 | Earning Per Share (EPS ) For continuing operation :-
a) Basic  b) Diluted 0.37 (1.54) 217 (1.90) (2.70) (6.85)

Notes:-

Place:- Thane
Date:- 01, February 2025

1) The above Financial Results have been reviewed by Audit Committee and approved by the Board of Director at their respective meeting held on February 01, 2025.

2) The financial results are in compliance with the Indian Accounting Standard (Ind-AS) as prescribed u/s133 of the Companies Act, 2013 and notified by the Ministry of
Corporate Affairs under the Companies (indian Accounting Standards ) Rules, 2015 (as amended)

3) Figures for the quarter ended December 31, 2024 and December 31, 2023 as reported in these financial results, are the balancing figures in respect of relevant full
financial years and the restated year to date figures upto the end of the third quarter of the respective financial years.

4) Inventory of Traded Fabrics and Raw Materials which are non moving/slow moving has been marked down by Rs. 103.56 Lakhs in nine months.

5) Subsequent to Quarter ended 31st December 2024, management has initiated the process of assignment of doubtful trade receivables amounting to Rs.548.23 Lakhs
and has received post dated cheques of Rs.75 Lakhs as a part commitment. Managementis still negotitaing the final amount and is in process of finalising the documents
relating to the assignments. Since postdated cheques has already been received as part commitment exepected credit Loss of Rs.75 Lakhs is reversed.

For Gravity (India) Limited
Managing Director

Mr. Varun Thakkar

(DIN 00894145)




